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[Shri Iqbal Singh) 

ment. We will do only a part of the job. 
What the West Bengal Government and the 
Bridge Commissioners will say, whether 
they will require consultancy or not I do not 
know. It is not for me, it is for the West 
Bengal Government to decide, but they have 
told me that they will take at least five years 
and they will try to complete it within that 
time from the start of the work. 

MR. SPEAKER: The question is: 

"That the Bill be passed." 

Th6 motion WIlS lIdopted. 

16.11 brs. 

STATUTORY RESOLUTION RE, ESSEN-
TIAL COMMODITIES (AMENDMENT) 
CONTINUANCE ORDINANCE; AND 
ESSENTIAL COMMODITIES (AMEND-
MENT) CONTINUANCE BILL 

MR. SPEAKER: We take up the Reso-
lution and the Bill. They will be discussed 
together as already intimated. The time 
allotted is two hours. 

AN HON. MEMBER: The time may be 
extended. 

MR. SPEAKER: This has been fixed by 
the Business Advisory Committee and 
approved by the House. 
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MR., SPEAKER.: llosolutlon moved: 

"This House disapproved of the 
lissential Commodities (Amendment) 
Continuance Ordinance, 1969 (OrdinaDce 
No. 10 of 1969) promulgated by the Presi-
-dent on the 30th December, 1969." 

THE I IS~R OF STATE IN niB 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAI.. TRADB AND COM-
PANY AFFAIRS (SHRI RAGRUNATHA 
REDDy): Mr. Spe.aker, Sir, on· behalf 
oC Shri Fakhruddin Ali Nuned, I beS to 
~~ '" . 

"That the Bill to cofllinuethe ESSIIn-
~tialCommoditie  (Amendment) Act, 1964, 
for a further period, as passed by ~ a 

&abha, be taken· into copaide;'tlolI." 

The Bill _b to extend tbe period of 
Operatioll of' thO EMntial Commodities 
(AmOnilment) Act, 1964 for a fwther period 
of two.,.an aftor ]1·12-69. 

Tbe l!sIont1aJ eoa-.odltr,. ~t  

COI/tllt_"ce Bill 

Act, 1964 had iaseited Section 12A in the 
Eucntial Commodities Act, 19S5. Thi. 
Section provides that the Central Govern-
ment may, in the interest of production, 
supply 'or distribqtion of any essential com· 
modity and other relevant conaiderations, 
by nolification in the official pzette, specify 
an order made undor Section 3 of the Act 
to he special order and when suc:h a noti. 
fication is issued, the contravention of the 
said order can be tried summarily. The Act 
of 1964 also inserted Section 8A in the Cri. 
minal Law Amendment Act, 19S2 which 
empowers the Special JudI' tryina an offence, 
specified under Sub-Section (I) of Section 6 
of tho Criminal Law Amondment Act, 1952, 
alleged to have been committed bv a public 
servant in reiation to the contravention of any 
$pecial order as notified under Section 12A 
of the Essential Commodities Act, 1955, to 
try the offence summarily: The poriod or 
operation of the Eucntial Commodltiol 
(Amendment) Act, 1964 wa. oriainal\y upto 
31st December, 1966 but was extended upto 
31-12-1969 by an amonding leaislation in J967. 

Tho supply position of a number of _n. 
tial commodities continuinll to be subject 
to spasmodic shortaae makes it neceuary 
for the Central and State Governments to 
retain the provision of the Act enablins courts 
to try summarily contraventioDl ofthe special 
orders. All the State Governments, except 
the Government of Jammu &: Kashmir 
(whose reply has not yet been received). and 
the Administration of Union Territories are 
of the opinion that the proviJion for lummary 
trial& should be extended beyond its present 
expiry date namely 31-12-1969 for a further 
period of two yean. The Minittry of Pood, 
Agriculture, Community Dewlopment and 
Co-operalion have declared _ral orden 
issued by the State Governments und,r the 
Eucntial CommodIties Act 81 special orden 
for purposes of summary trials. We have in 
our Ministry also, in the put, declarecl 
certain orders Issued by the Governments 
or Mysore, Mabarashtra, Korala and 
Madhya Pradesh 81 special orden for pur· 
poses of summary trials under tbclc provi. 

sions. 

The Ministry of Home Alfain have been 
fumilhinc statistics of the pOlice __ tried 
lIIJIIIIIIIriIy by special COUN hl tho \'IriouI 
StmI IIHI UDion Territories 1IIWr. till 
E.ntjal Com lod~. M. DuriP, &be 
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year 1968, 17960 cases were put up for 
summary trial in various States and 6018 
penons were oonvicted. During 1969, 8422 
eases were put up for summary trial and 
4330 penons were covlcted. It will be seen 
from the statistics that the State Govern-
ments and Union Territorieil have been 
utilising the provisions for summary trial 
under the Essential Commodities Act and 
have found these provisions useful. In view 
of this, I am certain the hon. Memben will 
agree with me that the provisions of the 
Essential Commodities Act for trying offences 
summarily should be extended for a further 
period beyond 31-12-1969 and which has 
been fixed in the Bill as 2 years. 

As the House is aware, this Bill was In-
troduced in the winter session of the Rajya 
Sabha on 22-12-1969 but could not be con-
sidered and passed by that House for want 
of time. Since the last winter session of the 
Parliament had come to a close on 24-12-1969, 
and there was need for the continuance ofthe 
provisions for summary trials beyond 
31-12-1969, an ordinance was promulgated 
by the President on 30-12-1969. By this 
Ordinance the duration of the 1964 Amending 
Act was extended for a further period of 
2 years from 31-12-1969. It is now proposed 
to replace this ordinance by this Bill. In 
view of the issue of the Ordinance, certain 
consequential amendments to the Bill have 
also become necessary. I now request that 
the Essential Commodities (Amendment) 
Continuance Bill, 1969 be considered by 
the House. 

MR. SPEAKER: Now Mr. KBnwar 
Lal Gupta's Statutory Resolution disapprov-
ing the Ordinance and the Essential Com-
modities (Amendment)  Continuance Bill 
arc both before tho. HoUIC. 

SHRI S. M. BANERJEB (Kanpur): 
I would like to know when the Home Minis-
ter is goinll to make a statement on the attemp-
ted murder of Mr. Jyoti Basu. 

MR. SPEAKER: He told me that he 
would make a statement in the eveninll. When 
will the Home Minister make the statement? 

THB MINISTER OF PARUAMBN-
TARY AFFAIRS, AND SHIPPING AND 
TRANSPORT(SHRI RAGHU RAMAIAH): 
I win chock up ~d lot yo" QO,,". Sir~ 
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SHRI M. S. MURTI (Anakapalli): This 
Bill seeks to extend the  operation of the 
Essential Commodities Act 1964 for a fur-
ther period of 2 yean and then the Ordinance 
is brousht before the House which was pro-
mu1811ted in December, 1969. I wonder 
whether there is any need for this action at 
a\l. When tho Government is vigilant there 
I~ no need for this at all. They say that it is 
because there is delay in getting the approval 
of the State Go.vernments that this measure 
is brought. The ordinance had to be brought 
because it could not be passed by both 
Houses of Parliament. I want to know 
whether the delay is on the part of the State 
Governments or on the part of the Central 
Government which took their own time. 
Old the Central Government prescribe any 
time-limit for the State Governments to send 
in their replies 1 That is the point I would 
like to be clarified by this Government. 

A number of articles are coming under the 
Essential Commodities Act and all these are 
in short supply. It has been there for the last 
20 or 25 years or even more but yet no attempt 
has been made by this Government to in-
crease production and give the articles to the 
people at a fair price. This has not been done 
so far. Thcre has bec·n no attempt on their 
part to do this. We find that three succes-
sive Five-year Plans are over and we are just 
entering Into the fourth Five-year Plan but 
even then this short supply is there in respect 
of various commodities. Our economy is in 
shortage; everywhere there is shortage. Take 
for example, foodstuffs, steel, iron, sugar, 
jute, cement, paper~ er t ing. There is 
sbort supply there. It can be called an eco-
nomy of shortages. We do not know how 
we arc going to tackle this problem. There 
arc shortqos in respect of various commo-
dities. In tho oriaiDaI Act it has been said 
that they have powers to bring in anything, 
any arable land under cultivation .... 

16.43 hra. 
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•.• and in that Particular and the kind of 
foodstuffs that are to be specified by the 
Government should be grown. But I ask 
this Government whether they have taken 
any action in this regard. Did they ask any-
body to grow only a particular type of crops 
in any region 1 Why the Government should 
tate 1IJIOII fuelf .U t* po ~r  when the 

Government cannot implement them 1 
Therefore, Sir, I cannot understand the 
way in which the Government is functioning. 
No attempt has been made to produce food-
stuffs and other things which are in short 
supply. 

There aro various things where production 
gaps are there. Not only in foodgrains, but 
it is there in edible oils, industrial raw 
materials, e er er~ we find this production 
gaps. Even in respect of industrial raw 
materials production gaps are there. No 
attempt has been made to increase the raw 
material supplies. The oriainal Act referes 
to proper distribution, proper production and 
proper supply at a fair price. But nothing 
has been done &0 far in respect of these 
things. What has been done is, as Mr. 
Kanwar Lal Gupta says, only blackmarket 
is increasing. One Minister here, Mr. K. C. 
Pant, when somebody referred to the black-
marketing the other day, said when there are 
no controls how can there be a black-market. 
That is how they take shelter under these 
things. 

So far as there is control, how can there 
be hlack-marketing,  This is something 
strange. I am reminded of a short story which 
I have heard when I was in the school. The 
Governor visited my school when my teacher 
was teaching me Mathematics. The teacher 
asked: The thief is running at the rate of 
four miles an hour. A policeman is chasing 
him at the rate of six miles. What wiJl be the 
time taken by him to catch him 1" The 
Govenor exclaimed by saying 'is there thief 
in the British Government administmtion l' 
This is what the Governor himself said. When 
there is a shortage, there can be control. 
There is black marketing when there is con-
trol. The control is meant only for people 
indulging in corrupt practices as also show-
ing favouritism ote. Some people arc being 
given permits for supplying certain items of 
foodstuffs and other commodities. Only 
poor common people and innocent people 
are being convicted for this sort of thing and 
not those who aro indulging in corrupt 
practices. The man who is indulging in these 
corrupt practices gets away with the booty. 
That is how this Act is functioning in our 
country and there is no need for giving thlll 
slogan for the common man because the 
common man is very much in the lime light 
1IOW8da1', Shri Jawaharlal Nehru 'Oil-
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cowred of India' whereas Shrimati Indira 
Gandhi discovered 'commonmen of India'. 
Por implementation of tbis Act, wide powers 
are being taken by Government to put an 
ond to these activities practised by those 
people. I hope that Government will also 
take Into account that there is a planned way 
of doing this sort of thing. Why sbould tbey 
come before the House for extension of tbis 
Act once in two years? During these five 
years so many commodities come under the 
pulview of this Act. There is no plan at 
present. But, we find that Government comes 
up before the House seeking for extension 
of this Act for another two years. This is 
not the way of functioning of Government. 
There must be a certain planned way of 
doing these things and planned way of dis-
tribution of commodities and at a fair price. 
Otherwise we cannot check tbe price of tbe 
commodities. Prices are soaring up every 
year and for every ten percent increase in 
price, Gowmmont go on paying Dearness 
Allowance to its employees. If tbere is a 
planned way of production, then only the 
question of distribution of commodities at 
fair price will come in. What is the hap-
hazard way of seekina for extension of this 
act for two years 7 I tbink Gowmmont 
should come before the HoUle with a planned 
programme for extension of this Act for 
five, six or ten years and beyond that we 
do not want to extend this Act. This would 
create confidence in tho minds of the people-
commonmen. Just now the Minister gave 
some figures statina that ahout 17,BOO people 
had been involved in the food offences. But 
of these only 6,000 people have been con-
victed under this Act. Only innocent people 
are punished. Summary trial court is being 
created. If anyone aoes 10 the court the 
police people haruI him. Some of those 
oIIlcm are Indulging in corrupt practices 
but tbey are let free. Only the innocent 
people are convicted. Summary trials are 
lOinl on. I do not kn_ wbat Is the posi-
tion In othor places to put In end to the 
blackmarketins that is Pili on. Somethlns 
must be done to put an end to this black-
marltetiq and the people are usured of their 
aupplles at a fair and _hie price. I 
would 1ike to know as to what bas been 
done in this regard to IDe that the commodi-
ties are made available to the poor people 
at I fair price. I think there shonld be a pr0-
per plan Wore comins to tho HO\IIO rot 

asking for extension of this Act two 
years. 

We do not want to extend this act any, 
more. If this is the sort orrunctionins ofthit, 
Gowmment it would serve no useful purpose' 
at all in sivins this extension to this Act.: 

Thank you. 
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SHRI S. K. TAPUltIAH (Pali): Sir, 
it is indeed a very happy day today that the 
ultra-progressive Choudhuri Randhir Singh 
has become a practical progressive man. 
I forgive him for his distrust and rejection of 
Swatantra members, but I appreciate that 
he has seen the ligbt of the day and by re-
jecting the pemiit-quota-licence raj and by 
denouncing the monolith of the Food Cor-
poration of India, he has today decided to 
accept the Swatantra philosophy. 

SHRI SURENDRANATH DWIVEDY 
(Kendrapara): That is why they are extend-
ing support to you in Gujarat. 

SHRI S. K. TAPURIAH: And, are 
supporting you in Orissa 7 

SHRI SURENDltANATH DWIVEDY: 
There is no support in Orissa; you are mis-
taken. (Interruptions). 

SHRI S. K. TAPURIAH: But I would 
like to explode one myth which Chaudhary 
Randhir Singh tried to propound when he 
tried to mention the type of cloth that we 
usc. When we use this terry1ene or man-
made yam in our bush-shirts we are paying 
quite a good sum to the exchequer. If I pay 
Rs. 100 for my bushshirt I am paying Rs. 
SO to· the State because 100 per cent duty is 
imposed on it. But when tnese people buy 
Khaddar for their kurta or jacket they rob 
the ponr people of some money because the 
State is subsidising khadi. So, whereas they 
take away money Crom the state by way of 
subsidy, we are contributing to the State 
eJU:ilequcr. 

AN HON. MEMBER: What about the 
aspect of employment in khadi? 

SHRI S. K. TAPURIA-H: Don't you 
employ men in your mills 7 So, pJeue, do not 
btina in such arl\llllCDts. 

The French have a saying "drive nature 
away and it returns with a gallop". Destroy 
the free market and you create a blackmarket. 
You overwhelm the people with a plethora 
of laws and regulations and  you create a 
general disrespect for law. This is what this 
Bill is going to do. 

The main underlying idea of the Act, as 
I understand it and as you probably under-
stand it, is to check the rise in prices and to 
regulate the distribution of scarce essential 
commodities. But has the Act succeeded in 
it 7 The answer in one word is "No". 

In the last seven years the index number of 
commodity prices has gone up by 74 per 
cent. If we take the prices of sucb essential 
commodities as foodgrains, sugar, cooking 
oil, clothing etc. it will be seen that the prices 
have gone up by 100 per cent. In the last 
year alone the general price index has gone 
up by 18 per cent. Coming closer to this 
month, ever since the budget was presented, 
though the Prime Minister claimed· in this 
House that the impact of her levies would 
not be more than 0.1 per cent, there are many 
newspaper reports which proclaim that the 
prices of commodities on which additional 
levies were imposed under the Union budget 
have shown increases. Tbere are reports 
from Bhopal, Bhubaneswar and other areas 
that the prices have gone up. What have the 
government done through the Act to stop 
the price rise? What is more, addressing the 
members of her own party, the Prime Minis-
ter said, that, within a few hours of the 
presentation of the budget, her own son 
came with a petrol receipt showing the in-
creased price charged from  him. _ Have you 
taken, any action agailbt tbe petrol dealer 
under this Act 7 What more proof do you 
require than the proof brought to the Prime 
Minister by her own son with a supporting 
voucher? But you did not take any action 
because your Bill, as it is today, is only' a 
whip in your hand and in the hands of your 
administrators and officials to blackmail 
the people, to terrorize and coerce and harass 
those traders who fail to toe your line and 
not'the other b1ackmarketecrs or those who 
play against the social relulations. 

rhe Act has al!lO Inherent contradictions. 
Why do prices rise? The prices ri'" wile 
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demand outstrips supply. When that happens 
the only sane action is not by artificially 
pegging down prices or by controlling dis-
tribution indefinitely but by letting loose those 
forces that stimulate production. For that 
purpose also this Act gives power to the 
Government for "regulating by licence, per-
mit or otherwise the production or manu-
facture of aily esacntial commodity:" Which 
economic law lays down that such malaise 
can be cured only by controlling prices and 
distribution and simultaneously by restrict-
inB production? 

According to government vocabulary, 
as I see it, and as I have e~n seeing it for the 
last 22 years, the powers given to the govern-
ment to regulate these by licence, permit 
or quotas only means delay, rejection and 
harassment, or othersisc means only delays, 
hampering or stopping production. What 
have you done to increase production during 
the last few years? What have you done to 
increase production of scarce commodities? 
Only this morning we were discussinll about 
paper. The Minister admitted that paper 
famine is looming large, is staring us in the 
face. Yet. what did they do to increase pro-
duction? For the last one and a half years 
paper industry is a de-licensed industry. 
Only fifteen days ago it was put back in the 
licensed list. Is that how you want to remove 
or mitigate the shortage or scarcity? 

Many examples can be given how controls 
and decontrols work. But I will confine my-
self to only two examples which give different 
pictures. One is the case of scooters, where 
there is a shortage, where the price has been 
fixed by the Government, where the dis-
tribution has been 80verned by the Govern-
ment reBulations, and on all the applications 
for increasing production the Government 
is sitting tight. I t does not take any decision. 
Bllt the shortage continues; the mal-practices 
continue. and .. the production does not rise. 

On the other side, you have the case of 
supr where only partial decontrol took place 
and in the last 3 yean, the production has 
lono up by 2i times. Why can't you, U a 
trial, when you have succeeded in tho cue 
of suaar, extend this principle' or this ex-' 
penment to other scarcity items also ? You 
will _ tho results for youriclf'. 

Continuance lIill 

that you have not judicially implemented it. 
At times, you pel down the price of the end-
product without placing similar restrains on 
the prices of raw material or intermediary 
components. r can live you another example. 
Time and alBin, you have refused the plea 
of car manufacturers to increase their price. 
You may have your justifications. Have 
you ever invoked this Act to check the prices 
of component parts and aCCessories of auto-
mobiles when you have lot the powers to 
do so under this Act? Without imposing any 
restrictions on the price of steel, allo:v steel, 
copper wires, copper sheets and multifarous 
other parts that go into the makin. of a 
car, what moral justification have you to 
control the price of the end·product ? You 
go down the line. It will apply to bicycles; 
it will apply to .cloth; it will apply to 
everything. How do you justify controllina 
the price of the end-product with prices 
spirallinl on . all other parts of it ? 

Sir, if this Act has failed to check rise in 
prices, if it luis failed to stimulate production 
to meet the demand, whitt has it succeeded 
in? What would the continuance of this 
Act achieve? I do not see anything except 
probably there will be more brihery for the 
officials and more powers for the Minister 
and the people will be coming to them either 
for some quota to be released or some favour 
to be granted to them. 

The proposed continuance of this Act 
for a further period is designed to continue 
the unconscionable procedure of summary 
trial in prosecutions and  amounts to conti-
nuance of denial of justice in such cases. 
Broadly speaking, in such cases, the summary 
trial has been doing infinitely more harm 
than good and, as our. experience gocs, as 
every siogle hon. Member who has preceded 
me . has said; that it hasbrod widespread 
corruption and blackmail. Summar,. trials, 
as our experience has been, are being held 
in a most sc:n:ppy and perfunctory manner. 
Such trials are desiBoed more to strike temor 
and to demoralise than to impart ju.tice. 
As such,' the proVision for summary trial 
must be deemed to· be the very negaiion of 
justice. Even a cursory analysis will reveal 
that 99 per cent of the cue. under the Essen-
tial Commodities :Act involve contraventioDJ 
of an absolutely technical nature, the victims 
beins in almost all tho cUes iniall trader& u,cI 
ItIricuIturieta aa4. poc;pIe lu tIQo~ ,mapa. 
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Is it fair to the small trader in a remote 
countryside if you haul him up for a summary 
trial for such small matters as a wrOlll form 
of accounts or a wronl deac:riptiou of cub 
memo? Have you ensared that t~ ever-
chanlilll forms, etc., reach every villsae 
immediately a notification is illned? 

In view of the fact that the Act has failed 
to stabilise the prices or to make methods 
where equitable distribution of _tial 
commodities takes place amonl the people 
or to inc:rcasc the production or to achieve 
even one linllc purpose for which it WIIS 
llllacted, my party Bad I OPPG!IC tbls Bill 
which lOOk. conti_.-for a farther period. 
J want to make a request that if you want to 
COIItinue for somatime, yoa try to live these 
tldnp, where you want to regulate distribu-
tion, where you want to rellliate prices and 
production, to an autonomous body, not to 
a governmental body. You give it a fair 
trial. You have lOOn for 20 years ud heard 
of widespread corruption it baa created. 
You aive it a fair trial. I am sure, this is not 
a request askin, for too much. 

Sir, I shall conclude by outliniDc the dif-
f.1elICC betweeD our outlook and the Govern-
_t's outlook on life. Sir, the difference is 
like that between the ladder and the quoue. 
We arc for  the ladder. Let all try their best 
to climb. They arc for the queue. Let each 
wait in his place till his turn ome~. But 
we uk, 'What happens if anyone slips out 
of his place in the queue?' 'Ah', say the 
GO\'Crnment, 'Our o i ia~ we have 
ploDty of t e~me and put him back 
in it-or put him lower to teach the others." 
And wben they come back to us and ask 
'What happens if anyone slips off the 
ladder?', our reply is, 'We shall have a 
stronl net and the finest social ambulance 
in the world.' 

SHR.I S. R. DAMANI (ShoIapur): I rise 
to IlUpport the Bill. 

SHRI S, K. TAPURIAH: I hope tbe 
textile iadIDtry is foHowial the Bill. 

SHRI PILOO MODY (GodIIora): BDt-

- tbeae two I alii Den COIICDhIlId. 

SHlU S. R. DAWANI: Ia. _ay lib .......................... 

tion increases and agricultural productioD 
dopcnds on the vapries of the monsoon and 
in such cases, the GO\'Cmment mUit have 
lOme power to reauiate the supply and pricca 
of the esaontial commodities for tho public. 
For this reason the Government is empower-
ed to take action to soc that public do Dot 
9UfI'or on account of abnormal rise in prices 
and it is very essontial that Govemment 
must have some powers to control the dis-
tribution and priccs of the essential com-
modities required by the masses. 

Shri Kanwar Lal Gupta said about lupr. 
I would like to draw his attention to the 
present position. The advantage of decontrol 
has gone to the masses. Last year the prices 
of KUgar were rulilll hiah-Rs. 500 and even 
Rs. 700 per quintal. But on account of de-
control the Production has increased and 
IIOW the prices have come down to RI. 200 
por quintal includinl excise duty. So if the 
Government did Dot take that. step at that 
time, today the position would have boon 
different. So the action taken by the Govern-
ment at that time was wile. Without any 
kind of consideration, they want to run 
down the Bill. It is in the interests of public, 
it Is in the interests of the consumer, it is 
in the interests of the producer and the result 
is that the price of sugar Is now Rs. 200 per 
quintal. 

Similarly, he has mentioned about vege-
table oils. Last year when the crop was lood, 
tho prices were going down. The Govern-
ment fixed the prices every fortnilht. Every 
fortnight -they reduccd the prices. Now 
bocau" of shortage of crop, prices of-
ollseeds are golnl up. In that case, in fairness 
to the Industry, they will have to Increase tho 
price. But J can say that in that year the crop 
was better and prices were go1nl dowo. 
To-day our prices of whoat and other cerealJ 
are goinl down. As prlecs 10 down, we will 
not require such powers. Government want 
only extension of this Act for 2 )'ears tbrouah 
tbls BiU. HaviDa stated this, I want to make 
some IUIIOltions about production. 'l'ho 
preaent policy of controlliDg the Industrial 
production requires c:hanaes,-drutie 
c:hanaes, I mo.t say. At present every I11III11. 
cant has to apply to the Oovemmcnt fOl' 
setting up an Iaciultry. For aettilll a lieen.:e 
it takes 2 years and after 2 years he starts 
tIID·....",. IDCI it tat .. anodIIr 3 ,em at 
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least to bring in production. These 5 years 
go away. Meanwhile the demand goes on 
increasing and it is bound to increase further 
and so development of industries have to be 
faster. In such circumstances this waste of 
time for the application being scrutinised and 
then issue of licence etc., requires chanlles. 
Government should follow a policy by which 
they may call the parties, the entrepreneurs 
who are interested in certain schemes of 
production and invite them, discuss with 
them and take immediate decisions on the 
spot. As such the industry can expand 
'a~ter. The production can be increased. 
Surplus can be created which is very essential. 
This surplus will remove the necessity of such 
Bills. I want to stress that our effort should 
be to increase more production and remove 
all the hurdles in the way of increasing pro-
duction. 

Sir, I remember how in Punjab this pro-
blem was tackled. We should take the ex-
amples of such States where such steps have 
been taken. When Mr. Pratap Singh Kairon 
was the Chief Minister of Punjab one of my 
friends wanted to put up a factory in Punjab. 
He was not known to the Chief Minister, 
Mr. Pratap Singh Kairon. He took an in-
troduction letter. He went to him and said 
'I have come for putting up a factory in your 
State. i~ is my introduction letter.' He 
said 'I am very happy you have come; I 
don't require any introduction letter because 
you-have come to my State to put up in-
dustry.That is more than enough.' He saw 
the application. He called the party after one 
month. This party went after one month. 
At that time he called all the concerned 
Ministers, he discussed the matter with them, 
the project was finalised and factory work 
started and within I t years the factory 
went into production. That policy has deve-
loped the industries in Punjab to a very 
great extent. I think Government ~ ould 

follow such policies by which production 
can be increased and shortages can be re-
moved. More production can solve our 
problems and it will create more employ-
ment opportunities and it y, ill also bring 
in more revenue to the Government. This 
is a policy which I think is very essential and 
should be followed. 

With these words, Sir, I ~upport the Bill. 
TbaQk you. 

·SHRI S. KANDAPPAN (Mettur): Mr. 

Chairman, Sir, before I speak on tbe Bill 
seekinll to extend the life of the Essential 
Commodities (Amendment) Act, 1964 foc a 
furtilcr period of two yearS, I would like to 
say a few words on the Resolution moved 
by my hOll. friend, Shri X:anwarlal Gupta, 
disapprovinll tke issuance of OrdilWl"-C in 
this reaard. The hon. Minister could not eive 
a convincing reply to all the points raised 
by Shri Kanwarla Gupta and others. All 
he said was that there was no time to pt 
this iellislation passed by the Ra,iya Sablla 
and so he had to take recourse to the Ordi-
nance. I deprecate strongly this kind of 
legislative practice. 

Accordina to our constitutional provisionl 
Ordinances are to be issued only in excep-
tionally emergent and u/IIIvoidable situations. 
It is highly improper to use this as an instru-
ment for bYPUling tho Parliament or for 
DYading a debate in the Parliament or for 
carryin. out the whims of the Gove_nt 
at thoir convenience. It ill alao wrong to 
promullllte OrdilWlcos iDdilCl'iminately on 
all and sundry i_I. I would point out 
that twist ina the provilioll8 of our Constitu-
tion to suit the convenience of Government 
is utterly untenable. This runs counter to the 
leiter and spirit of the relevant constitutional 
provision. This il not tbe maiden attempt 
of the Government in iesuin, meh an Ordi-
nance. In the PUt tn.y have issued so many 
Ordinances. in this mannot'. I want to say 
that this should be condemned outright. 

In reccnt months we have .een that due 
to paucity of time the losisiative proceedings 
of the Parliament aro conducted peremptorily 
and sometimes rushed throop most ruth. 
lessly. If thll GOYCl'IIIIlent want to find a 
remedy for this kiBeI of unllCemly hute in 
gettinllaws pall\led by the Parliamant, flntly, 
they must part with a substantial portion of 
the vast POweD wbidI they have arrogatoll 
to themaelvea unduly, They should confino 
therruelvea to oardiDal lIlltivities, which wlll 
enablo them to utililo the available parli .. 
mentary tima jlldiciausly. They should lham 
the siaoWII of IJOvernI!IIIDtaI power with all 
the authDriu. _med with administratiGft 
in the country. Than, there will be g tla~r 

opportunitiOi for a purpollCful cIobate in the 
Parliament, OtIIerwiIe, the duration of the 
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sessions of Parliament should be so increased 
as to have worthwhile deliberations on im-
portant matters. If we rush through legisla-
tive and other issues in the Parliament without 
giving 'deep consideretion to the issues in-
volved, we will be losing our democratic 
moorings. The Parliament is hustled through 
a Dlethora oflaws and frequently we are being 
reduced to the position of a rubber stamp 
to put the seal of approval on whatever the 
Government have already done outside the 
precincts of Parliament. This is surely a 
death-knell to our democratic system of 
functioning. If the Government persist in 
doing so, they will be acting in a most un-
civilised way. It is not proper and it is also 
not good for the country. We will be cutting 
at the very roots of the foundations of demo-
cracy in our country. 

Now, I would briefly refer to this BiU under 
discussion. There can be only one aim for 
controlling the free-market in our country. 
We should regulate the free-market opera-
tions with a view to preVenting the creation 
of artificial scarcities and to curb the tendency 
of the traders to indulge in black-marketing, 
hoarding and profiteering, utilising the mani-
fold opportunities which the free-market 
offers. While we are trying to hold in leash 
the free-market, we should ensure that these 
regulations should not by themselves lead 
to the creation of undesirable and anti-social 
activities which they _k to curb. 

So far as this BiU is concerned, I would 
emphatically say that the people consider 
it only as a punitive measure and not al a 
regulatory one. From our past experience 
of Government'. implementation of this act, 
we know that the objective of regulating 
production and distribution of eSMlntial 
comoodities has not been fulfilled. I would 
like to enumerate one or two examples. Many 
hon. Members, who preceded me, referred 
to cement, sugar, yam, cloth and so many 
othereuentialcommodities: Thehon. Minis-
ter will in aU probability put forth the plea 
that there is 119 direct connection between 
the extensiOn of the life of this Act and the 
issues raised by the bon. Members. I would 
say categorically that the Government have 
failed in proper enforcement of the provisions 
of this Act, becaUIC they have never made a 
realistic assessment of the prevailinl situa-
tion in differeDt regions and States at lUI)' 

given moment in regard to anyone particular 
commodity and the problems connected with 
it. If you had realised the importance of this 
kind of an impartial assessment and functioned 
effectively, then the problems faced today by 
the States would not have been there. There 
would also have been impressive progress in 
the overall situationt hroughout the country. 

Mr. Chairman, take, for example, sugar •. 
My hon. friend, Shri Tapuria. who spoke 
earlier, said that the production of sugar has 
gone up. But all of us are aware that the 
price of sugar has not come down as a con-
sequence. In this matter, the Tamil Nadu 
Government had discunions with the Central 
Government. They have repeatedly stressed 
this point that the price of sugar fixed for 
Tamil Nadu is higher than that fixed for 
other States, but the Central Government 
in all their obduracy have rejected this plea. 
On account of this the excise duty has lone 
up, leading to rise in price of open market 
sugar. The common people are not in a posi-
tion to pay that much. At the same time, 
the stock of sugar in the factories is getting 
piled up and in fact the factories are facing 
a crises; some of them aTe not even able to 
operate. In the ultimate analysis, the agri-
culturists are affected adversely. The control 
which has set this dangerous trend cannot be 
called a beneficial one. If it is to be really 
a fruitful control, then it should take into 
account the prevailing situation in regard 
to each commodity at any given time and 
place. Within the framework of powers 
granted to the Central Government by this 
law, these regulations should be formulated 
after a thorough study of the problems of the 
regions on the spot; but I don't think this 
is being done systematically. 

Some years ago, when the Government of 
Glijarat was confronted with the problem 
of upward trend in edible oil prices. in order 
to cope with the alarming situation there, the 
Central Government under this very Act 
permitted the State Government not to.export 
the edible oil but to stock them in substantial 
quantities within the State with a view to 
arrest the rise in prices. Later on, .when 
some other States were also faced with a 
similar problem and wanted to take some 
precautionary steps, the Central 0cMIm· 
ment did not give the nec:euary .pormia&ioD. . 
Why I am referring to tbIa Is that ed.State 
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is confronted with a particular problem of 
its own in regard to one commodity or the 
other within its area. Day before yesterday, 
the Minister of Tamil Nadu in charge of 
handlooms in a speech referred to the imme-
diate necessity for stoPpinl the import of 
mill cloth from Bombay and Gujarat in 
order to give protection to handloom pro-
ducts. The Central Government may con-
sider that it is not such an innocuous issue. 
I have referred to this only to draw the atten-
tion of the Central Government to the gravity 
of the problem of handloom weavers in our 
State. The problem of each commodity 
should be looked into in the light of the 
situation obtaining at any given time and 
place. 

I wish to say that if the Government want 
this Act to be construcdve and wholesome, 
then they  must implement it after proper 
consultations with the State Governments 
and after studying the circumstances pre-
vailing in any region or State in regard to 
each commodity. This measure would have 
become a welcome measure and a laudable 
legislation if it had been drafted in consulta-
tion and with the approval of the State 
Governments and also if the powers of imple-
mentation had been entrusted to the State 
Governments. From their past experience, 
the common pe.ople feel that this is only a 
punitive measure to punish the wrong-doers 
and not a constructive piece of law which 
will benefit them. I request the hon. Minis-
ter to see to it that this Bill becomes an 
effective legislative instrument to offer succour 
to the suffering millions of the country. 

,"".0 ")0 iA (WOJ'IfT) : l J11'r~ 
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SHill "SIlINlBAS MISRA (CPttaclc:): 
Sir. altbough I agn:e with Mr. -Gupta tbat 
this ordinance should not have been issued 
in the manner in which it has been done, 
stiU I disagnlc wit h some of the 'lll'lembers 
who say that this Bill is unwarranted and 
unacceptable. Firstly, the Ministry should 
have known previously that sections 12A 
aAd iA are about to expir1: and that the 1964 
Act WaS about to expire on 31st December, 
1969. Tiley Should have been pre-warned 
and the Bill for 1:l\len.ion should have bebn 
brought in the House when it was in se&&ioR. 
That is a very serious lapse. They are again 
and .again TeS01'Iing to tiNS or4linance method 
in oriler to ilo soRiething which shOlikillave 
been done earlier. 

Regarding the oIlier two, , have "another 
objection. When they say that the 1964 
Act is being extended, in the Bill itself the 
'964 Act lIhould tnwe been given. Untler 
the press_Elf work in this Ho\lse, bOil. 
Members are required to look at the 1964 
Act. And that is not the original 1964 Act 
.... ,. -amencIments fIavc .tJeen ineorpera&ei;l 
in the Act itself. The 1964 Act itself'"" 
that it will expire in 1966. So, that Act should 
ha¥c been liven in the Bill itself. 

fiirst .,f an, 'I'1I0 Del \CllfIW ~ t1It 
i ti8tr ,ri il~~.a I'Ol'  

gera lOr the purpose of as<:ertainias thc 
chanllill'g" viewa of -t'he ~ of'lndia. !hrt 
I IIiIl 'Ion tllfit "IOiIIcof 1hem oc:cmnlt "" 
a_oIoteA .lor ~ ad Minieky.,... 
poses. Whim "in 1964 this tlill caine up, on 
biibalf or my lJ)Ifrt)' :it "wu '*!tell tthat dIette 
an: some of the criminals ill the '&oa1lUlJ' 
Benches still unbung. I s-ill repcatlt. Because, 
at that time the stand of my party was that 
thllrc lIhoulll be full control of _ntial 
collllll84-'. "f.IIe ....... tero ilIICtD·4d!II1O. 
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At that time it was Shri C. Subramaniam who 

WIIS piletioa the Bill. As you know, rna"" 
et diem who were in the Troasu", Benehell 
tflen have been huns by thaelectorale, thoulli 
IORIe·oftbem llave tried to come beck throush 
the backdoor; still, thay ha\lO been harmed'. 

It is ne«ssa", to control the ~a  

market, to control tbe money bass who tty 
to IICt through various alleys 11(), IICt prottt 
to the detriment of the people at large. So, 
this ~r should be with the goverament. 
GovernMel1t have souaht to take it only for 
two )!C&l'S iD 1964, tbftc yaers lD 1966 and 
now foIo another two years. Parhap., this 
timo-the astrolopn """-hI have told them 
that the peopla of IDdia wilt give up black-
marketing once and for all in two years. 
Otherwise, how do YOU explain ftrst two 
years, then three years and then again two 
years? The hon. Minister must have been 
told by some astrologer that the capitalists 
of India, tbe corrupt ttaders ()f Indio. (not 
all traders) will sive up blackmarketinJi and. 
hoarding within two years. OtherwiSl:, why 
dOn't they make it part of the flermanent 
statute? This POWOf' shm;Ud be with the 
government because black marketing will 
continue so long as capitalists coOlinue in 
this country. 

It has been argued by Shri Tapuriah that 
if there is more demand, if the demand out-
stripS supply, then the prICes ""lIl rllo. That 
iq correct. But the purpose of tbis Bill is to 
increase supply, to force the hoarder to 
release the supply. It is they who somehow 
suppress the supply, hoard it. ancl that is 
why the demand rises. 

.It has been arluad rather very vellamently 
by the spolcesmen of the Swatanlra Party 
for the ladder. But we representing the ordi-
nary people are for the queue. Wo want the 
queue. We do Dot want anybody to jump 
!be queue; We clo not WIlDt to allow anybody 
to touch the ladder to jump the queue. We 
want the queue. 

It Is 'rlle that briMry and corruption ,hould 
be controlled. It is a matter of detailed 
admtJlilltratloll. Shri Randhir Sinlh and 
others have ~ to dofectl ill administra-
tion. Everybody eould welcome them. We 

all condemn d ~ iD admiDiItratjon. But 
so far as the quast/on of lIivin8 power to the 
Central and State Governments for pimIibJu, 

the offendet'S summarily is concerned, I 
a,reo that it Mould be thoro. I welcome ~ 
Bill, though it is belated. 

18 brl. 

STATEMENT RE: ATTf,MP'I' ON THE 
U ~ OF SHRI JYOTI BASU 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN): Mr. Chairl1l8D, 
Sir, according to informatIon received from 
the State Government, there was a deplorllble 
incident at the Patna Railway Station today 
at !!bout 8.15 A.M. when aa un.knowa MSai-
laet fired a shot at Shri Jyati IiIalU. Shri 
Jyoti Buu escaped unhurt, but OM Ali IIDllRl 
who ilad COI1IIC to r~i  him wa. hit ~ • 
bullet aDd was killad. Tho assilaut lIlade 
SOod his CI~pe. ImmfilialAl in .i tt~ 

WI\I 1dC' la~OII and "tIC Sufondra Pra$bad 
bas been ar~teQ by tile PQW;. on Ul~ioII. 

IJlvcstitatioo is in pr~ . 

I spoke to the Chief Minister, Bihar, this 
morning aod requested him to IDakc; a 
thorough probe into the matter. The Sta~ 
Government have informed me that necessary 
security arrangements have \)cen made for 
Shrl Jyoti Basu. Arrangements have also been 
made to maintain peace in the town. I also 
~po e to Shri Iyoti Basu and expressed my 
deep concern. I am sure, the House wl\1 join 
me in unreservedly condemning resort to 
vIolence which undermines the very basis of 
democracy and democratic institutions. 

t mo i1~~ ~ ,: 
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